-;E*“i”J_?;iﬂ. The applicant holding the substantive 3ﬁﬁﬂiﬂﬁ_
b 0 af a paon since 22.9.66 in the Regional Office of S
b Uirectorate of Field Publicity situated at Lucknou ué&f;f}:

g: : given adhoc appointment on the post of Lower Divisiagn

| Clerk with sffect from 17.12.81 and reverted to the

/f substantive post of the pean uida order dated 15/19.7.88. ?

i The present petition is directed against the order of ;%

reversion,

; 2s This case has besn debated at Bar on mumbes af .’

_I .

hearings. The Rules of Promotion from class 1V to class I%
ﬁ - category earlier provided for 10% promotion by means of
Limited Departmental tExamination. The applicant appesred

8t the departmental test held in the year 1978 and failed.

| The rules yere later on amended in the ysar 19688 which

i ;

bifurcated the 10% guota into tuo parts, 5% promction by
Limited Departmentsal Examination and 5% on the basis of

Senlority of persons yhe had put in five years of service

and educated upto class X, 1;5*'§§

2, 1t is paot disputed that the applicant is not

qualified to be promoted with regard to his 5Eniuriﬁf7*

i the BR gquabe to be Pillsd up in order of sani_;”"
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- T-ﬁapmtmmial Exnnimtinﬁ in the ymt %Wﬁ tﬁﬂ

applinant failaﬂ. The applinant‘a cﬂﬂtﬁﬂtiﬁﬂ'i&;¢

Ve Tel

the examination held in the year 1978 uas ﬁ@tﬁl_@i#: 

axamlnatlnn but it was an examination open to all ibg

candidates. However, we do not find any pleadings ﬁo thu

effect chellenging the examination of the year 197B.
ij;“_ | %§_ - Possibly, it could not be done either. The reasan is that
k. the applicent was not aggrieved till he was reverted back
vide orders dated 15/19.7.88. It wyould mean that tha
applicant not only participated in the examination heald
in the year 1978 but also submitted to the result thereof
having not agitated the matter gither in the present claim |
.? b petition or earlier to it, ey
3. Thus from the facts on record it smsrges out that
the applicant is not eligible to be promoted on the basis
of his seniority nor hci;S:;et gqualified in the Limited

Uepartmental Examination., UWe have also satisfied ourselves

to the effect that none of his juniors hzse¢ been made to

woTk on adhoc basis in class I1l category. Therefore, there

e T T

is no merit im this claim petition,

4, In the result, the claim petition is dismissed o e

withowut any order to costs.




